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trigs in Sri Lanka, is the Government of 
India going to review thiis agreement?  I do 
not know whether the Government of' India 
is reconsidering that agreement. 

So far as the problem of Tamil minority 
is concerned, there are two types of people 
in Sri Lanka. One is Tamils who. are 
citizens of Sri Lanka. There are others who 
have settled down in Sri Lanka though they 
are not the citizens of Sri Lanka. How is the 
Government of India going to solve this 
problem? There are stateless people who 
have no citizenship cither of India or of Sri 
Lanka. This problem is also to be tackled. I 
would like to know from the Government 
of India three things. How long are they 
going to wait for the solution of this pro-
blem? What are the concrete suggestions 
that the Government of India is going to 
give to the Government of Sri Lanka? Is the 
Sri Lankan Government prepared to have a 
dialogue with the All-Par'y Conference 
people? Is the Sri Lankan Government 
desirous to take the help of the Indian 
Government or are they only interested in 
prolonging the matter and playing in the 
hands of foreign powers? Are the foreign 
powers preparing to have a base roundabout 
Sri Lanka? These are some of the questions. 
At the same time, I would also like to know 
what serious efforts are being made to solve 
this tragic problem once for all. 

THE VICE-CHAIRMAN (SHRI SYED 
RAHMAT ALI): We shall now take up the 
Sugar Undertakings Bill. Special Mentions 
will be taken up later. Reply to Calling 
Attention will also be given later. 

I. Statutory Resolution Seeking dis-
approval of The Sugar Undertakings 
(taking over of Mange-went) 
Amendment, Ordinance, 1984 (No. 
14 of 1984). 

II The Sugar Undertakings (taking over of 
Management) Amendment Bill, 
1985—Contd. 

SHRI V. RAMANATHAN (Tamil 
Nadu); Mr. Vice-Chairman, Sir, first of all 
I welcome this Sugar Undertaking-
Amendment Bill because it has been 
brought here to help the agriculturists. I 
would like to know whether investigation 
is made subsequent to the taking over of 
the factories. If the factories were show-
ing, loss records, then we should know 
whether the factories have been running a. 
proper condition. We should know 
whether they are paying to the agricul-
turists properly, whether they are giving; 
the agriculturists the amount thatthey 
entitled to. To know that, we must 
investigate whether the factories ' are run-
ning properly whether they are maintaining 
the accounts and the data properly-We 
must find out ail these. 

[The Vice-Chairman (Shri Ashwani 
Kumar)   in the Chair] 

Sir, there are so many ways of showing 
the losses.    First of all, they are not ex-
ploiting the sugar potentiality.    They are 
showing  an  industrial  loss upto 2.6 per. 
cent whereas  the  industrial loss will not 
exceed generally 2 per cent.    In the case of 
molasses also,  they give 30 to 40 per cent 
whereas actually it will not exceed. 20 per 
cent.   There is the late crushing also  which 
leads  to  a loss in  the  sugar recovery.    All 
these facts they are giving to show a loss.    
And according to their accounts and data, 
they show that they are running on a loss    
But actually they are giving  false figures.    
Sir,  the  sugarcane price is fixed this year at 
Rs. 140 for 8.5 per  cent  recovery.     If  they  
are   able  to show a lesser recovery or a 
recovery of less than 3.9 they can give a 
lesser amount to the canegrowers.    They are 
manipulat-'Tg the accounts.    They are 
giving false data as if the sugarcane is giving 
a recovery of 8.5. per cent or 8.6 per cent. 
And there-is  no agency  is go  to  the  
factories  and find out as to what is the actual 
recovciy The   recovry  is   not  measured   
by   an>   ' other   agency  except the  factory  
authoii-ties themselves.     In the private 
factories they are  
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is no agency and no technically-qualified 
person  is  deputed  from   the  Government 
tor making  a check in the factory premises.    
No technical person is    appointed for that 
purpose.    No daily report of the production 
i» given by the factory.    The daily-
production reports are  given by the private 
factories  after a month or sometimes  even 
after  two months.    And  the stock position 
is also not given daily.   As a result of this, 
Sir, they are in an advantageous position to 
prepare false  records. They can  also  
dispose  of some  of   tht sugar  
manufactured    by    them' through some   
illegal   means.     Several   thousands of 
bags  in  certain factories  are  disposed of    
in    an    improper    way.      There    is no  
technical agency to check it.    Even the 
Commercial  Tax people are  helping them  
in  this.     With  the  connivance  of the 
officials there, these shady things are going 
on.   There is no agency to find out as to 
what  is  the  actual  production of sugar.    
They     are    producing   a  lot  of sugar.    
They are making a lot of black money and 
they are giving false accounts. And at the 
same time they are showing a loss  account.    
They  are  making  very poor payments to 
the growers.    For example, Sir, the Kavery 
Sugars was   aken over by the Government.    
In 1979-80, it was showing a recovery of 
only 7.85 per cent    whereas    in     1983-84    
after    the management was taken over by 
the Government,   this   is   showing   9.5   
recovery, when  it  was  under the  private  
management,  it  was giving only 7.85  
recovery. After   the   'siking-over,   it   is   
giving   9.5 recovery.    In my humble 
submission, the other factories have also 
been doing the same thing.    Though they  
are producing a lot of sugar, they    are    
giving    lesser amounts to the growers.    To    
cheat   the Government to avoid  the taxes, 
to make black money    they    are    doing    
all this Agriculturist must get his share to 
which. Sic is entitled.    I would   plead   
with   the Government to take over all the 
privately-owned   factories   and   hand   
over   to   the agriculturist  cooperative 
sector.    Let  the benefit go to the 
agriculturists so that no factory can show 
any loss.    Sir, they are purchasing    
sugarcane    at    the    rate    of Rs. 140 and 
Rs. 160 and selling bagasse    ' 

and sugar after taking a profit of 100 per 
cent. They are selling bagasse to paper 
industry; they are selling molasses and 
all other by products and minting money. 
Not only they are minting money by 
getting so much profit, they are showing false 
accou&ts and showing loss to the factory. 
Therefore, I request the hon. Minister to take 
over all the privately-owned factories and give 
them to joint cooperative sector. With this 
suggestion I conclude and support the Bill. 
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SHRI P. BABUL REDDY (Andhra 

Pradesh): Mr. Vice-Chairman, Sir, this is a 
very simple Bill. The Government wants to 
continue their management far one more 
year, that is, from six years to seven years. 
Toe period of seven years also would he 
over by November technically, but 
practically their term would be over by 
April because the season for sugarcane 
crushing would end with April. So, all that 
they are wanting is another three months' 
time to. manage effectively. Therefore, 
there is nothing to oppose nor is there much 
to support. But taking advantage of the fact 
that the hon. Minister, Rao Birendra Singh, 
is known for Sis sympathy to the poor 
farmers, I want to make reference to two or 
three aspects pertaining to the sugar 
industry and draw the attention of the 
Government to the plight of the Poor 
farmers. 

Sir, in the year 1978 when this Bill 
came up Before ParTiament, the position 
was thatt there was a record production of 
sugarcane of about 65 million tonnes and 
there was a glut The sugar factories were 
already in heavy arrears with respect to 
sugarcane prices. They did not pay. Nearly 
Rs. 53 crores was outstanding !from 
various factories. And they were not 
purchasing sugarcane, delaying the, 
Commencement of crushing. So, this Act 
en me into force in the year 1978 with the 
twin objects of compelling the sugar 
factories to pay the sugarcane price arrears 
and also to begin crushing earlier. • So, it 
has a very wholesome objects behind   it. 

Sir, after these seven or eight years, 
what has happened is really a matter of 
regret. In l978 there was a glut of sugar-
cane. Factories were not able to pur-
chase. Today what is the position? The 
raiyats- are not prepared to sell it to the 
sugar  factories.    They   want  to  
convert 
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;be sugarcane into jaggery. The reason is that 
the soeMIe<i Agricultural Prices Commission 
has fixed such unremumera-tive prices for 
sugarcane that the raiyats are not willing to 
sell. I will tell you, Sir, one of the main 
guidelines in the Act, "in the Sugarcane Price 
Fixation Act, w that the cost of production has 
to be taken into account. The Government of 
Andhra Pradesh, for the year 1983-84, sent a 
recommendation that the cost of production of 
sugarcane in Andhra Pradesh was about Rs. 
200 per tonne, and they suggested, about Rs. 
240 would be the remunerative price for the 
farmer becaiise the farmer faa's to grow it on 
his land, not in the air. His land costs about 
Rs. 10,000 to Rs. 20,000. If that is' to be 
invested in a bank, he would get one or two 
thousand rupees. The inputs cost has gone up 
very much. But the experts in the Agricultural 
Prices Commission (as my friend, Mr. 
Ramanamd Yadav just now said, it is much 
better ithat the Agricultural Prices 
Commission js reconstituted early) 
recommended the minim, urn- price of Rs. 
135 per cent, while the cost of production was 
Rs. 200.> Then the Central Government sent 
that recommendation saying that the minimum 
price was only R«. 135. The State Gov-
ernment came to the rescue of the raiyats, and 
they recommended to pay Rs. 60 more to the 
raiyats. That makes Rs. 195. In Andhra 
Pradesh there are 28 factories fourteen of them 
in the co-operative sretor and .fourteen of 
them in the privatet sector. The co-operative 
sector factories obeyed the rocomraendation 
made by the State Government to pay Rs. 60 
more. The result was that each factory 
sustained a loss of Rs, 60 laEhs in one year. 
The Government gave Rs, 7 crores interest-
free loan to these fourteen factories.  The 
private factories did not pay Rs.  195 

There is one more funny thing which I 
should bring to the notice of the hon. 
Minister. The Government has announced 
another Rs. 10 beyond Rs, 60 to be paid to the 
raiyats, reducing it from the fwrcha-v tax, and 
that amount was routed through the factories 
who bad •Jrciady  paid  Rs.   195.    The co-
operative 

(factories    were    paying    Rs.   195.    So. 
Rs. 10, was given to them, and they dis- 
bursed   them  to  the   farmers.     But  the 
private factories did not pay.   They paid only    
Rs. 135.    Even those    Rs.  10 were denied to 
the poor raiyats because those factories did 
not obey the Government's recommendation.     
This  is  illustrative of the pitiable plight of    
the    farmers.    Sir. ( Time belt rings ) 

1 have   not  taken  even  three   minutes. 
■ 

Now    there    is    another aspect to be 
mentioned, Sir.    The management of the 
factories   are   making  tonnes of  money But 
every factory    is    showing    accounts that 
they are losing money.   The farmer"  
plight is very bad    And T may bring to your 
notice,  in  the  year   1976  in  a   place called  
Nandyal in Andhra    Pradesh    the farmers 
thought that they would not get even the cost 
of cutting.   They set fire to the cane when it 
was ripe for cutting 

SHRI      KALPNATH      RAI      (Uttai 
Pradesh):    During the Janata, rule. 

SHRI   P.  BABOL REDDY:     Whoeve 
ruled.    If you had ruled, it would have been 
worse.   That is not the point    W are on a 
point of what the price is today Now 'you  are  
saying  that    it    was    thi Janata  rule.    
Agreed.    Now what is th plight?   The 
farmers do not want to give the carte to the 
factories.   There is some thing like the 
procurement order.     The! is  a  direction 
under the Sogarcane Co-trol Order to supply 
85 per cent of th cane grown by the farmers 
compuiiKoril to the factories    because    they    
are    nc willing 'to sell.    They want to 
convert into jaggery and sell if  and the 
Goverj ment say the crushers cannot be worke 
In  Guntur   and   Krishna    Districts,    ll 
Collectors have issued orders illegally th in 
the law it is said that the grower wl owns  a  
crusher neetl not take  a  liccni Now,  they are 
insisting that the growc should take  licence.    
When they  appli for  procuring licence  they    
are    refuse That  is the fate of me-farmers.    
If y thwart  their  attempts To  convert   sug, 
cane  to jaggery then     the     Govenune 
should   pay  these   fanners'  retnunerati 
iprices.    Then there is one more  thing would 
like to say. 
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On 20th August, 1978, the control on Sugar 
with respect to price, movenMSt and 
distribution were removed. Sir, ftl that time 
the price was Ra. 335. Within three months 
before November, the free Sale price of sugar 
came down to Rs. 225. This has happened 
during the Janata regime and I want Mr. 
Kalpanath Rai to note it. Why I was 
suggesting this is, ontrols, a source of 
corruption have to be removed. There is no 
evidence of this fact. Sir, I am very glad that 
our present Prime Minister has' very 
categorically stated that on policy "the 
Government are going to remove controls. It 
is a very good thing. 

I may remind to the  Hon'ble Minister that in 
the year 1952 Shn C. Rajagopata- chari was 
the Chief Minister of composite Madras   
State,   Shri   Rati  Ahmad   Kidwai was the 
Minister at the Centre.    In    the war time 
there were many controls which resulted  in 
corruption.    Why  should  we not take 
advantage of decontrol  and put an  end   to   
this  practice  of     corruption which  Shri  
Rati    Ahmad    Kidwai    did? Sir,  today  we 
are surplus in foodgrains. For example in the 
year 1977 it was only 109 million tonnes.      
But today it is 151 million tonnes.    That is 9 
million tones more than the targeted 
production.    Shri Rao Birendra Singh could 
do that in the year  1980—85. 

Sir, there are certain things more I wanted 
to say but the bell has been rung. I would like 
to point out about molasses. If I tonne up 
molasses is capable of producing 600 litres of 
alcohol, 600 litres of alcohol that is made 
dilutable by adding another 600 litres of water 
results in 1200 litres of alcohol. This is sold 
to the Government at Rs. 0.60 Further by 
adding excise duty it is sold at Rs. 6. When it 
goes to the consumer it is sold at Rs. 60 per 
litre of alcohol. Sir, what is the net result? 
One tonne of molasses letches about Rs. 
60,000, either to the exchequer of die 
Government or to the excise contractors. Why 
should not molasses prices be increased? It 
will be sarprising to many hon. Members the 
molasses control price is Rs. 30 per tonne. 
For that price one cannot even get earth. One 
tonne of molasses sold at  Rs.   30  yields  Rs.   
60,000 of alcohol 

which is ultimately consumed by the poor people.   
I can also tell you in Warangal town the arrack 
shops   are   releated   for Rs. 2  crores per 
annum.      In    Vishraha-patnam  town  alone     
the     arrack    shops arg released for Rs. 10 
crores per annum.   So   Rs. 0.60 is paid by the 
Government to    the   factory   producing alcohol 
fromt molasses.    Finally, it is sold to the con-
sumer at Rs. 60.    Why I am telling nor/ is that 
the importance of this product is so much that 
why should not a portion of thtis amount be 
diverted to the    poor farmer.   When the 
Government is making, so much money from 
these molasses why should not they be diverted 
to the farmers also.    Andhra Pradesh is getting 
Rs. 316 crores from the alcohol every year.    The 
poor man consumes the alcohol or arrack or 
sendhi and he pays for it.   These poor people are 
contributing    Rs.    3    crores. What is  the use 
of giving them rice at iRs. 2 per kg. or Rs. 23 per 
saree and the , same time taking away Rs. 3 
crores from them.    What  I am suggesting is that 
there is so much source if there is a will to help 
the farmer.    You can take money  Crorrti the 
molasses source.   You can take money from the 
sugar    source.    The    price    of everything has 
gone up.    If you increase the price of sugar by 
50 paise, the farmer can be" paid Rs. 50 more per 
tonne.   Why grudge that?    The price of cement 
has gone up from to Rs. 7 to Re. 70. The price of 
steel  has gone  up from  Rs.  600 to Rs. 6,000.   
So, if you increase the price of sugar by 50    
paise,    you    can    pay Rs.   50 more  per  tonne 
to  the   farmer. Similarly you can take Rs. 100 
more from molasses,  on  which  they  are  
making   a profit of Rs. 60,000 and: divert it to 
the pxp  farmer.     These   farmers   have   no 
voice  and   there  is  no  body for them to 
represent.     They  are   like   sheep  in  the 
villages.    So nobody takes care of them. If a 
sugar factory loses, you give Rs. 4 crores  of  
interest-free   loan.     If a  5-star hotel is to be 
built, you give Rs. 10 crores at an interest rate of 
8 per cent and tho amount  is not  to be  collected  
for seven years.   So these are 'all facts which T 
want to bring to the notice of the Minister so that 
he can take note of them and do some justice to 
the poor farmer.    With) these words.  I 
conclude. 
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"With suitable policy and its proper 

execution up to the field level, U.P and Bihar 
should be able to achieve substantial results in 
their programmes of sugarcane development and 
in turn the development of this agriculture -
based  industry." 

 
"It has been found by the research 

stations located in this sub-tropical area 
area that with adequate application    of 

inputs and proper care, the yields pet 
acre can be doubled in this belt. 

 
'The disparity in the yields between the sub-

tropical and tropical regions is evened out to a 
certain extent by the fact that in addition to 
larger inputs the longer maturity" period in the 
tropical regions requires as much as twice the 
area with half of its under-lapping cane crop. It 
cannot, therefore, be concluded that the tropical 
belt is more suitable than the sub-tropical one 
for the production of cane." 

 
"State intervention and support have played a 

significant role in promoting sugar cultivation 
in the tropical belt. In the first place, the sugar 
factories in this belt were not subjected for a 
number of years initially to fixation ol either 
sugar prices of minimum sugarcane prices in 
contrast to the situation in the subtropical belt; 
and 

Secondly, considerable trade advantage that it 
enjoyed when this belt was obtaining sugar from 
the suhrtropical belt has enabled the promoters to 
establish new factories, and to expand the 
capacities of the existing ones. The States in the 
tropical belt did not levy cess on purchase of 
sugar by the factories. 

 

 

 
"While     the    controlled     ex-factory 
price of sugar fixed by the Government in 
the North is nearly equal to the cost price 
of  sugar plus  margin  as  determined 
according to the wishes of    the Tariff 
Commission  and  the  authorised cane 
price and estimate of duration and 
recovery for the season 1963-64, I    am 
bringing it during  the  current  period the 
prices  fixed   in  Maharashtra   and the 
South higher than    the    ex-factory 
calculations   including   the   return   per-
missible under the Tariff Commissions 
recommendations". 

 SHRI S. W. DHABE (Mharashtra) : Mr. 
Vice-Chairman, I do not understand the 
signficance of this Bill which seeks to 
extend by one year the taking over of the 
sugar industry from 6 to 7 years. If the idea 
ii to return the mills to the original owners, 
whose mismanagement has resulted in their 
taking over, after huge investments are 
made, then it is totally wrong and it will 
simply be giving encouragement to 
mismanagement of these mills by the 
private owners. Therefore as provided 
under the Industries (Development   and 
Regulation)   Act,  and as    has 
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been done in the case of textile mills. Gov-
ernment should make up its mind to rus these 
mills, whichever have been taken over, by 
establishing a Sugar Corporation at the 
national level. It is not like a hospital that the 
Government returns the child when it is 
healthy. 

Therefore this extension by one year of the 
period of take-over is not desirable and is 
against the interests of the country and  
development  of   the sugar  industry. 

Secondly, I want to know from the Mi 
nister that Government has declared the 
"no industry district" policy. This policy 
has been declared in some 80 districts 
which   exclude   Maharashtra   and the 

South except one -district from Kamataka. 
ID reply to a question the Commerce Mi 
ry has stated that this policy of "nu 
industries district" applies not only to the 
private industries but to public sector 
and cooperative sector also. I come from 
Maharashtra where there are a large num 
ber of sugar factories, where there is an 
intention to expand and where the sugar 
industry has changed the face of rural 
Maharashtra. Many people are interest 
ed in. Vidarbha and Marathwoda to have 
more sugar factories in the cooperative sec 
tor established in these areas. I would 
like to know from the Minister whether 
(he policy of "no industry district" will 
be applicable to cooperative sugar factories 
which are intended to be established by 
the cultivators in Maharashtra in future, 
especially in Maralhwacla and Vidarbha 
areas. Though the sugar industry has 
changed the face of the country in Maha 
rashtra and other places and people have 
benefited by it, specially (he cultivators, 
as benefits have not percolated to the 
working class. The working classes have 
not been given, what is called,, a jusl 
share in the profits or fruits of the in 
dustry. The workers' plight is still piti 
able. It is called a seasonal industry. 
The workers are paid seasonal wages and 
some retention wages are paid under I he 
Sugar Wage Board award. But the 
shareholders of these mills are mainly cul 
tivators. When the Government is 
pleading for workers'  participation in 
management, I would like to know from the 
Minister whether he will extend this 
pmtKKpkt  to  the  cooperative  sugar  facto- 

ries so that the workers who are working-in 
those factories can become shareholders and 
co-owners of these undertakings along with 
the cultivators who are shareholders. Up till 
mow workers are kept out of the cooperative 
movement and sugar factories are owned only 
by the shareholders who are cultivator*. 
Therefor*, for better management it a very 
essential that the workers also made 
shareholders in those factories so that they can 
also participate in their management. 

One more question, which my lion, friend 
has raised, is very important—and that is 
about recovery. In some parts of Maharashtra 
the rate of recovery is higher than at many 
other plaoes. I would like the'honourable 
Minister to state whether any research cell has 
been set up by bis Ministry to .improvs 
recovery in the sugar industry because, if the 
rate of recovery is improved then there can be 
a bigger amount of production. Therefore, 
when we arc facing the question of improving 
the sugar industry, this Bill which only wants 
to extend the period by one year is not a 
desirable piece of legislation. 
 

I .would plead with the Minister to lake over 
the sugar mills completely and nationalise 
them so that this problem of taking one or two 
years is solved onco for all. 
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"Ensuring payment of cane price dues is 
the direct responsibility of the Slate 
Governments who have the necessary field 
organisations and powers to em-force such 
payments. However, the Central 
Government has, on its part, taken steps 
aimed at improving the liquidity of the 
industry to enable it to pay the cane price. 
These steps include the liberalisation of 
bank credit facilities, maintenance of buffer 
stocks against which 100 per cent bank 
credit is available and judicious monthly 
releases of free-sale sugar to maintain a 
reasonable level of sugar prices." 
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THE VICE-CHAIRMAN (SHRI .SAN-

TOSH KUMAR SAHU): Now the Master 
will reply. 

THE MINSTER OF FOOD AND CIVIL  
SUPPLES       (RAO      BIRENDRA 

SINGH): Mr. Vice-Chairman, Sir, this 
is a very simple measure asking for ex 
tension of the period of take-over of the 
management of already taken over mills 
which are eight in number, by only one 
year. I am grateful to the House that all 
sections have supported the Bill. Nobody 
' who had participated in the debate has 
opposed the measure and asked for g'viug 
back the mills to the owners immediately. 
The question before the House is whether 
the Government should extend the period 
with the approval of this House for the 
one year more to try and see how the mills 
should be returned to the owners. What 
effect it will have on the question of re 
covery of amounts spent by our Govern 
ment. That comes to about Rs. 36 
crores. More than Rs. 26 crores is the 
loan given to the mills for payment of 
dues, for meeting the wage bills, and just 

over Rs. 10 crores is the interest that has 
accrued. I must frankly admit that 
Government is in a dilemma over this 
matter.    The question is whether the mills 
should be returned to the owners and" if so, 
under what conditions. How is the money 
that  the Government has spent is lo be 
recovered?   If the mills are returned, how 
can it be ensured that they will run and they 
will not be allowed to    go sick  again?   
The Act was passed to protect the farmers 
in certain areas and      to protect the 
workers.      And it was      the      previous 
Government in 1978 that made a mess  of 
the whole  sugar policy of    the country.  
Without   ensuring       that      there would 
be  sufficient stock in hand  before sugar  
was   decontrolled,     they  took  the 
decision to decontrol sugar in August 1978 
and soon after that, all the stocks with the 
Government  which  were  quite  big  from 
the time of Mrs.  Gandhi's previous Gov-
ernment, disappeared.     Sugar disappeared 
in the market.    They had to resort      to 
control again and that same policy which 
the previous Government of the Congress 
had been running successfully, was again 
implemented.   Some  hem.   Members have 
raised the question of decontrol of sugar. 
Others  have  objected   to   it.    They have 
advocated  that  the  control   should     con-
tinue.    Now we have     been  successfully 
following  this  policy  of  partial   control. 
Sixty-five per cent of sugar is taken over by 
the Government at a fixed price    to help   
the  consumers  and  to  check      the prices 
in the free market.    Thirty-five per cent   is  
left   for  the  manufacturers       of sugar, 
for the mills, so that they can make up for 
the losses, if any, by sale of the sugar  in   
the   free  market.     But  we  tried to check 
and regulate the price in the free market 
also by a mechanism of monthly releases of 
the   sugar  quota for  the free market.    
This is the policy. 

Some hon. Members have coufincd 
themselves to the Bill and have given very 
good suggestions. I have taken note of what 
they have said. They have pointed out 
corruption in the taken-over mills. They 
have drawn my attention to the losses that 
they are incurring. I admit that all these 
eight mills we have not been able to nurse 
back to health because we have not been 
able to modernise them. The question 
before us always was    that 
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in   due  course  of  time   they  shall  have 
to be returned to the owners and it is the 
responsibility of the owners to modernise 
them.   We have  provided  a Sugar    Deve 
lopment Fund for the    purpose.       They 
can obtain loans from  Government      in 
stitutions to modernise the mills, if they 
like.    I  am not quite  happy with      the 
management  of these  mills.    I  have    no 
hesitation in saying so.  Complaints      had 
been received even earlier when     I    was 
in   charge of the  Department from   1980 
to 1982 or 1983.  We had started     some 
enquiries  also.     Some  cases have     been 
entrusted to  the  Central Vigilance   Com 
mission  also.   Shri Virendra Verma men 
tioned  the case of    Lhaksar Sugar Mills, 
some other mills.  Raja ka Sahaspur      or 
some other factory also.  1 remember that 
there  were  complaints  about  these    mills 
and   enquiries   were   ordered.    I   will   find 
out the result of those enquiries. It is a fact 
that we have not yet been able to find good 
persons to be appointed as custodians. We 
had been asking the State Governments to 
give us on loan some good officers to look 
after these mills. Every custodian that has 
been appointed in any of these mills has 
been on the recommendation of the State 
Government   because  we want  to  involve 
the Stat© Government also. It is their res 
ponsibility to look after the welfare of the 
farmers  and  the workers in the  mills. If 
there are any suggestions from  the  hono 
urable Members of the State Governments 
and they want to suggest some names of 
good   people,  experienced  people, who 
can run these mills efficiently, I  shall  be very   
happy   to   take   advantage. of   their 
suggestions   and   recommendations.   As   it is. 
now, all that   I can do is to take action against   
inefficient  or  corrupt  people       if complaints 
are brought      to    my notice. Whatever has 
earlier come to the Government's notice shall be 
pursued and I hope we shall  be able to  take 
effective  action, it is a fact that all these mills 
during this period of six years, though two or 
three of them showed profits, small profits, once 
or twice during this period, are all running into 
huge  losses.   But the  object of  the  Bill, the  
Act, which  was in view has,  to  my mind, been 
achieved.   All the arrears for sugarcane  have  
been  cleared.   There       is nothing   
outstanding    All  the  wages      to 

workers have been paid in these mills. 
Questions have been raised about heavy 
arrears in many other    sugar mills.
 
I 
understand  Chat  the percentage of arrears has  
come   down   substantially   during  the last few 
years. For this season I nave no figures, but the 
season is on and we shall ensure that the mills 
pay the price of the sugarcane   to  the farmers  
in time.       One specific  question  asked   by 
many   honour* able   Members—Shri     
Ramaneindji.     Shri Virendra Verma, Shri 
Dhabe, Shri Shantiji and  several  other   
honourable   Memebrs— was   whether  interest   
has   been   paid.      I again have to admit that 
the Government, whether at the Centre or in the 
States, is primarily concerned with the clearance 
of arrears; the price has first to be paid, the 
workers have to he paid and the question of 
paying interest for the overdue period of 
fourteen days  is  a secondary  thing.    I am not 
able to say that anything has been paid  towards     
interest for the     previous period during which 
cane prices were not paid to the farmers. But 
even the payment of all  the  arrears  for  the 
past five      to six years is a big relief to the 
farmers and to the workers. 

Some general questions of policy have been 
raised. This Government does not favour 
controls unless necessary in the interests of the 
consumer. But for decontrol, as I said earlier, 
it is necessary that huge buffer stocks are first 
built up and then we decontrol sugar so that 
after that there is no going back on the policy 
and there is a free market and the prices are 
contolled at a reasonable level. It might take 
time. I realise that there is need for a long-term 
sugar policy in this country. Fluctuations in 
production are very wide and that needs to be 
looked into 1 hope we shall be able to do 
something about it. Sometimes the farmers 
grow so much of sugarcane that there is a glut. 
There was a glut earlier in 1977-78 on top of 
that the previous Government decontrolled 
sugar. Again durig 1981-82 nd 1982-83 there 
was glut of sugar. We did not know what to do 
with it because keeping stocks also cost money 
to the Government. We took a decision to have 
buffer-stock and we tried to export sugar, but 
international prices were very low and cost of 
production  in India, compared to 
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other     countries,  is     very  high.     These 
are  some     of  the    matters  which    need to 
be looked into by the Government   at various  
levels.   I hope that in  future we shall be able 
to evolve a policy for sugar so that we not only 
stabilise our production, but also we become 
self-reliant      in the matter of sugar and we do 
not have to  import   it.  At   the  same   time   
we   will nsure   that  farmer gets remunerative 
price and   the   industry   is   also   maintained   
Da good   health.    The   interests   of     
industry and those of farmers cannot be 
separated altogether.   The farmers    have  to 
depend upon  the  industry.   It  crushes their 
cane inrl   pay  them  good   prices  and  in   
lines The    trouble   arises   when   mills   are   
not ible   to start in time and they do      not 
.rush the  cane and the farmers do    not know 
what to do with the sugarcane. We lave to look 
after  from both sides.   We lave been trying to 
help the industry throu-»h this Act,      We 
have been giving them arge amounts of money 
as loans.  Within he next one  year we shall    
try and see tow we can ensure that the money 
advan-;d  by      the Government      is  
recovered and   the  owners,    before     taking      
over heir mills,  undertake to modernise      (he 
ndustry  and  maintains  it   in  good  heal th  o  
that the  mills  do  not go  sick  again. All  
these are in our minds. 

Some friends talked about sugar licens-ng 
policy. We have already taken a 'ecision that 
cooperatives will be given reference. Mr. 
Dhabi, said that Vidfaar-ha and Marathwada 
regions are not get-:ng sufficient number of 
licences. But ince 1983 most licences have 
gone to lese regions—5 in Vidarbha and 5 in 
larathwada. With regard to not giving 
scences for districts which have industries, 'e 
have been confining them only to oo-ldustry 
and backward districts and this olicy will be 
in force till the end of Sep-tember this year. 
Thereafter we 'hall ike a new policy decision. 
Then we can ee whether areas where enough 
sugar-nne is grown can also get some sugar 
ictories. 
There is not much else which needs to e 
mentioned because I am aware of the 
Dnstraints of time and I know other mca-
jres have also to be placed before the louse  
today. 

 

I am really unhappy about the delay in 
audit as pointed out by some hon'ble 
Members. I shall see that audit takes place  at 
the  earliest. 

SHRI V1RENDRA VERMA: But by the C 
and AG. 

RAO BIRENDRA SINGH: These auditors 
also have been appointed on the re-
commendation of the C&AG. The C&AG 
would not be prepared to take up this audit 
work on themselves. It is bee most of these are 
co-operatives or pri mills and they only 
probably look after the public sector 
undertakings where the Government money is 
directly involvi But all these auditors are 
appointed on the recommendation of the CAG. 
But there is no reason why there should be so 
much delay. Some audit reports have not been 
completed even for the year •1980-81 or 1981-
82 and that is where it can be suspected that 
the Custodians in charge of those mills are not 
so efficient, and probably, we shall have to 
take some action if things do not improve. 

Now, there is a demand for nationalisation.     
Some  honourable   Members     have -'id   that    
this   temporary   take-over       of management 
will not serve any purpose. I agree with that.   
But then we have our own   difficulties.     We   
cannot   look   after these  mills  in    distant  
corners    of      the country from Delhi.     Some 
friends have even   objected   to   the   
Monitoring  Cell in the  Ministry.    Unless we  
have  sufficient staff here, we cannot look after 
these mills and even if we have all the staff that 
we need in Delhi, you  know, whether it is a 
field  or  a  factory, unless  there is proper 
management on the spot, it is not possible to  
look   after the  industry or   agriculture, and the 
Government employees sitting in Delhi cannot 
be expected to exercise  full control and 
supervision over the mills    in far  off places 
spread  all  over the country—five  mills in UP 
in different places, one in Rajasthan, one in 
Tamil Nadu and one   in  Maharashtra.      
Therefore,  it       is not possible      for      the 
Centra Government to think of nationalising 
these units. I hope the honourable Members       
them- 
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selves' know that our experience with    the 
public sector undertakings is not very happy  
either. So,  Sir,   burdening     ourselves with all 
these sick units and more     and more sick 
units as are mentioned, by    the honourable 
Members—so many jtn    Bihar, so many in  U. 
P., may be many     more in Maharashtra and 
M.P.   and other places, many more  sick units 
which  deserve to  be taken over—is not 
possible.       But we  look to   the  Slates  to 
fulfil   thsir responsibilities  also.       They  can  
take  over the  mills even temporarily or they     
can even nationalise them.   Some    States 
have already taken over some mills like in 
Bihar and U.P.  and we try and help      themi. 
In fact, we want to encourage the Stales. We 
have even been asking the States concerned to 
fake over these mills from    the Centre  so   
that  we do      not    have    to return     them to 
the   owners.  But   there is no response  from  
the   States.       They' also don't want to do this.    
Now, for ihe Central Govereiment to 
indefinitely      continue  with these mills is a 
very big problem which, I hope, the honourable 
Members will appreciate.       But then; lor the 
time  being, we  are   only  asking just for one 
more year so that we can think as to what is to 
be done and then, if possible, we might return  
some  good  mills,      we might bind the 
owners within a      timeframe to give an 
undertaking to modernise these mills with 
financial assistance    from the Central 
Government and other financial institutions, 
and we hope that something will come out of 
our efforts.   But, for the time being, if this Bill 
is not passed by this House, all these mills will 
automatically return to the owners and the 
Government will not be  responsible      to look 
after the interests of the farmers or of the 
workers who might get unemployed and there 
might be many more problems for  the  farmers  
and  the  employees     in those   areas. 

With these words Sir, I request the House to 
approve of this Bill. Thank you, Sir 

RAO BIRENDRA SINGH: These must be 
the figures for the entire country. We are only 
talking of take-over of 8 nulls here, 1 have 
said that all arrears have been elided md there 
is nothing outstanding 

THE        VICE-CHAIRMAN (SHRI 
SANTOSH KUMAR SAHU): Now, I would 
put the Resolution to vote. The question is; 

"That this House disapproves of the 
Sugar Undertakings (Taking Over of 
Management) Amendment Ordinance, 
1984 (No. 14 of 1984) promulgated by the 
President on the 20th November, 1984." 

The   motion   was  negatived  
THE VICE-CHAIRMAN (SHRI 

SANTOSH KUMAR SAHU: The question is: 

"That the Bill further to amend the Sugar 
Undertakings (Taking Over of 
Management) Act, 1978, be taken into 
consideration." 

The motion was adopted . 
THE VICE-CHAIRMAN (SHRI 

.SANTOSH KUMAR SAHU); Now     we 
shall take up clause-by-clause considera 
tion of the Bill. 

Caluse 2. There is one amendment. The 
hon. Member is not there. Not moved. The 
question is: 

"That clause 2 stand part of the Bill." 
motion wds adopted 

Clause 2 was added to the Bill-Clause 3  
was added to the Bill. Clause   1,   the   
Enacting   Formula   and the  Title  were 
added to the Bill. 
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RAO  BIRENDRA     SINGH;     Sir,  I 
move: 

"That the Bill be passed." 
The question  was put and the    motion 

was adopted. 
THE     VICE-CHAIRMAN       (SHRI 

SANTOSH   KUMAR   SAHU):   I      have 
to inform Members that the Special Mentions 
permitted today will be taken up tomorrow. 
Now there will be reply to the Calling 
Attention by the Minister. 

CALLING       ATTENTION       TO     A 
MATTER     OF     URGENT      PUBLIC 

IMPORTANCE 

The Situation in Sri Lanka with special 
Reference to recant intrusion into Indian 
territorial waters and attack on Indian 

Fishermen by Sri Lanka Naval Vessels—
contd. 

SHRI KHURSHID ALAM KHAN: Mr. 
Vice Chairman, Sir, at the outset, I would 
like to share the deep concern expressed by 
the hon. Members, and I know that this 
problem has very wide ramifications and 
repercussions in this country. Naturally, 
because we have very close relations with the 
Tamils of Sri Lanka and whatever happens 
there affects    this country particularly. 

(The Vice Chairman (Shri Syed Rahmat 
Ali,) in the Chair.) 

I would, however, like to mention that we 
have taken up this matter very seriously, and it 
has been taken up at the U.N. level. I has also 
been taken up in the Special Commission on 
the Prevention of Discrimination and Protec-
tion to the Minorities as well as the Human 
Rights Commission, and we will continue to 
follow up this matter with the same vigour and 
seriousness, in order to ensure a political 
solution of the problem of Tamils in Sri Lanka 
and also to ensure that over 40,000 refugees 
who are now in this country as refugees go 
back with honour, dignity and safety to their 
country. 

Sir, it is  a very     delicate     question. 
Therefore, I would like to sav that while 

discussing this question we have not to be 
very emotional. No doubt, I can understand 
the emotions of the people. But certainly such 
questions cannot be resolved by emotion, 
anger or by military actions. These matters 
have to be necessarily decided by political 
solutions and we are pursuing this matter 
accordingly. 

A lot of anxiety has been expressed about 
the safety and protection of our fishermen. I 
would like to assure the hon. Members that 
our Coast Guard have been asked to intensify 
their patrolling and our Navy has also been 
alerted. All possible steps have already been 
taken. Further steps will be taken, if 
necessary, to ensure the safety of life and 
property of our fishermen. 

SHRI S. W. DHABE: How many have 
been killed? 

SHRI KHURSHID    ALAM    KHAN: 
Three  fishermen     have  been killed  for 
which we have lodged not only a strong protest 
to the Sri Lankan Government, but have also 
asked them to pay compensation for the lives 
lost.   Sir, it is a fact that violence breeds 
violence.   Therefore, the solution can only be   
a political one through     negotiations.   That   
was     the reason that this country and our 
Prime Minister offered our goad offices to Sri 

Lankan Government which were accepted by    
them.   As a result    of these good offices,    the 
All      Party Conference was convened.      
Unfortunately,   the  All-Party Conference 
failed to arrive   at any decision and it was 
abruptly disbanded in December,  1984, which 
we feel is   very disappointing.   That was the 
forum where      a political solution could have 
taken arrived at for this very ticklish problem. 

Sir, we have not encouraged any kind of 
terrorism and at no time even the Sri Lankan 
Government has been able to pinpoint the 
responsibility for any terrorism which has 
been encouraged or which has emanated from 
this country. In fact, we discourage violence 
and not only discourage it, but we also want to 
see that violation is not used in any part of the 


